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LEGISLATIVE ASSEMBLY. 

Monday, 22nd MlITCh, 1926. 

The Assembly met ill the Asse-mbly Chamber I\t Eleven of Hie Clock, 
Mr. President in the Chair. 

QUESTIONS AND AN ~H . 

It.~ R lt M' ANTIQUAltlAX FINIJS IN SINn. 

]320. *Khan Bahadur W .•• HU88anally: (ll) Has tho IIttention of Gov-
·crnnHlnt e ~  drawn to tbe telegram from Poona, dated 4th March, pub-
liRhed in the Indian Daily Mail of March 7tn, whioh reads "'l'he Ehara!; 
lbihasa Samshcodak MandaI, })oonl\, has paRsed t.hf' followjng resolution: 

, We the Members of tbll Managing Committee strongly )ll"ot('st against any t a ~ e  
of the antiquarian finds il' Sind either origimtls or duplicates to any place in India on 
any <,ondition whatsoever and urge the Govllrnment of India to take immediately all 
necessary steps to guard the cl",ims of Indian scholnrs and hi.torie .. 1 reseRrch !locietil'8 
and museums' " ? 

(b) Will Cwvernment, pleQlU) state what orders havp been past;cd by 
<Jovemment in ,the matter which has necessitated the Rhov() resolution? 

~ .  Do Govemment propoRe to r!'m"nve the find!; ubow-nH'ntioned? 
If 80, where and why? 

(d) If not, what do GovernmeIlt propose to do with thl' finds? 

Ilr. J. W. Bhore: (a) Yes; LuI, the protm;t was agaiIlst t.he t.ransfer 
of thl' finds to {tny place out of India. 

'(b') No orders have been pBRsed by the Government of India. 
(e) and (d). Nothing hns yet bem spttied regltrding t.he evontual disposa.l 

of tit!' findR from Mohenjo-daro. 

Dr. K. G. Lohokare: Do Government. know that, t,here is intf'nto;e dis-
appointment in India at. t,his suggl'stion of removing t,he finds? 

"Mr. J. W. :abore: I RIJ1 not awa.re whether there is is . i ~ellt 
or J1ot; but, T have stnted that (}ovf'rnmcnt hav(· come to no conclusion 
in t.\w matt.er, and t.he sugg('stion t,hat Tl'mOVIII will eRuse disappoint-
ment. in this country' will undoubtedly he horne in mind ~' anv 
final Ilondusion iR Rrrived at. . 

RESI<:n\-ATIOS OF CIVil. S'·R(:F.oNCIE!'! FOil HTiIlOl'EAS OFFICER!! n.' THE 
IN IA~ ~ IHCA . R . l~  

132'1. *Khaa .&hadar W .•• Ba •• n&1ly: (a,) Have v ~ l iFo!lued 
any. circull!Z to,. Provincial Governme,llts on the subject ofl'eflervRtion" of 
iCivilSurgeopci6$ for European Members of the I, M. S., which was 
~ iti ise  the otber day in the Bombav Council all 'atrocious'? If so. 
wffi Government he plf'Bsed to place a copy or th!' s'lme on thl' tahle? 

( ~ 17 ) 
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(b) What is the total number of Civil Surgeoncies in India? How many 
of these have been ~se ie  for Europeans I Anglo-lndians and Indians? 

(c) Does the circular in question also affect, the vested rights of Indian. 
members of the 1. M. S. ·already in service? 1£ so, why? 

(d) How many Civil Surgeoncies are there in the Bombay Presidency? 
How many 01 them are reserved for Europeans, Anglo-Indians and others. 
separately? 

(6) What is the' European popula.tion of each of the Civ'n 'Surgeonciea. 
reserved for Europeans and Anglo-Indians? 

Mr. J. W. Bhore: The attention of the Honourable Member is drawn 
to my replies given on 1st Fehrlolary, 1926, to the supplementary questions 
to question No. 489. The Government of India are still considering the· 
question and are not in a position to make any pronouncement on the: 
subject at present. 

REPtND OF EXCESS E;tCISE Dun' !'AID By A,lnn:D.4.BAD ~Il . . N s. 

1828. -Mr. KAl'ubhai L&lbhai: (a) With reference to the answer given: 
by the Honourable Sir Basil Blackett to question No. 607 by Mr. W. S. J. 
Willson, will the Government be pleased to sta.te whether th,e representa-
tion made some time ago by the Ahu:ledabad Millownera' Association ~

garding excess excise duty paid by them would also be taken into considera-
tion? 

(b) Are the Government aware that it has been represented to the Secre-
tary to thE! Government of India, Commerce Department, that Ahmedabad 
Mills were called upon to pay i per cent. to t per cent. more duty than, 
Government could legitimately ha.ve collected? 

(e) Will Government be pleased to state when they propose to announce. 
a decision in this matter and whether a proper cbance of representation ,,-ill, 
be given to those who have a grievance in this at~l'  ' 

I 

Mr. A. E. LIoJ4: (a), (b) aDd (0). The .Government of India are aware 
that the J\hinedabad Millowners' Association has in the past tes~  
that some of the tariff values fixed under section 7 of the Cotton Duti'eB 
Act were unduly high. There could, however, be no doubt ol their' 
legality. The complaints referred to in Mr. W. S. J. Willlion's 4beMi1Dn 
No. 607 have been 'coDBiciered only in 80 far &8 they involved .oertain 
doubts as to the law and the Government of India are not Nepared.to 
refund any .tuty in cases where .there 'is no doubt 8S t~ i e legality o!;)lts 
collEiction. '  .  . 

.. , 

Mr. ~ ~ l  Are Go\temtn.ent aw/llle that the 8eGretary to. 
the Government of India. in the Commerce Departmentw88 utisfiiecl about 
the correctness of the statement made in part (b) and had promised to· 
give due oonsideration to· it when the pmper, time carne? 

'I'll. Bcmoarable 8tr Ollarl .. 1DiIeI: The e ~a  in the Commerce· 
De a t e~t did bring up thi, ~ tlJ_ i~ '  oonBicl ... d" 

1Il'. lDIiI'iiIIbhal I.aIiaal: What. about the· bleaching e ~eD't to 
which the .oodil might ha'Ve been islltied b,y the mills lind t e ~  'paid.tt. 
the ve ~t while they have not been l~ to l'eCover it 'mtn the· 
consumen? .. 
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Kr. A. H; Ll0y4: 1 have already said, Bir, that t'he Govemment of 

India8fe not 'preparedtol'efund any duty in cases wb'ere there is no 
doubt as to the legality of its collection. 

. ., . .' ",;' 1\ . ~  

TERMiNAL CHARGES' J.EVI];;D BY RAlI.";AYS ON GOODS 1'a .. u·pw. 
lS:a9 .• .,.' Kasturbhal ~  (a) Is it Ij. fact that the RailwayB08rd 

are inquiringintb 'the reasonableness or otherwise of the tenninalcharges? 
(b) I~ the answer be in the af6rmative, willthe Government be ,pleased 

to state when they propose to make any annOlincement on this 'Bubject imd 
readjust these charges in the light of the inquiry? 

(c) Will Government be pleased to state whether they propose to 
clearly define wha.t items can be comprised under the terminal charges? If 
not, do tbey recognise the danger of different railway linos adopting 
different standards to the detrim,ent of the comlllercial, public? 

'the Honourable 8tr Oharl*. Inno: (4) and (b). The question of terminal 
charges levied on goods traffic is under examination by the Railways COD-
cerned and the result of that examination is awaited. 

(0) The Honourable Member is referred to section 3 (14) of the 
Indian Uailways Act, 1800. ". 

FR}'lGHT ON COAl. FRO)1 JHERRIA To AHMEDABAD. 

1380 .• JIr; Kutarbbai Lalbhai: wm ,the Government be pleased to 
state the reasons for increasing the freisht on coal by 88 per cent. from 
Jherria to Ahmedabad when the general increase was 80 per cent. and 
also for reducing from the' I'st April ... by 8 per <lent. only :1Vhen' ~ e general 
l'eduction announced has been 10 per cent? 

The BOD0111'&bl. ShOharl ... Inn .. : I do not understand the Honour. 
able Member's question'. 1 presume that he is referring to my budget 
speech in which I' gave average 'figures. The actual reduction that the 
Government have sanctioned is that on distances exceediog 4.()() mil. the 
rate/! .t>f freight for public coal should be redueea. to the rate DOW in force 
for locomotive coal.. On the average that meantl a reduction of aboufl 10 
pet' cent., but it does not mean a reduction 01. 10 p.r cent. in the oue 
of every single "ation, anel I should not. have thouaW that it was necH. 
saryto explain this to· the r Honourable Member. 

1Ir. ltadarbhal Lalbbal: May I know the re8IQD why in the cue of 
Ahmedabad it hall been only Sper oeDt., whilet.be ~ MductioD luis 
been 10 per cent. ? 

I'IaI a.»1II'U1t .. OUr1", ~ .~~.~ a. e ~ e  ~lll ~~  
the reason fa the anewer I have Jut lPV@. '" .. ' . , 

Ex"'8ION ro man, CaAl.lUBLII IJrm'l"C'l!lOB8 0'" 1'8. CONcaBION 
AU.oWBD TO TRII RBD'CIOII 80cun £lroSY. 3'.08"8 AXI11I •• urc. 
: ,Ql a ~~v~.  POST .ornCi CA.SH C DICA.~ 'As Do.ATlo ••• 

. ,r 
1881. .J[r. _lII'bMl ,Lalblullc (., :r.·iII a faot that the Bed CrOll .. 

Societies lUtij St.John'. Ambulance .,f'1'8 ,aJIow" f,o"",eive as donationa 
postal certificRtes to any extent? . . 
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(b), I~ t ~ answer ~ in ~ative  will the ~ve 'D le t be 'pleased to 
~tatt~t 'wt.hy, th? e samenght ~ Dot been, e te ~e  to' other charitable ,I081Ulons .. ..... " 

.... A •. B. ~  (a) Yes, but the Honourable tlie Finance Member 
~ leti to re-examine the concession. . 

(b) Theooncelaion was originally granted during the War to enable 
people to subscribe to deserving War funds who' might find it inCOIlV8Dient 
to do ~ in cash. The transfer of cash certificates from one holder to u-fther InvolYfs the P9st Oflice in a oonsiderable amount of labour, aud 
.  8 not conslaered deSIrable to extend the .concession. 

R~~R lNC t  OF THI CASB OF MATCH MJ.NliFACTt:llERS TO THE TARIn 
.HOARD. 

1832. ·1Il. XaM1lJIbJl&l Lalbh&l: Is it 0. faCt that the matoh manafae-
turershave been asking for BOme time past to ~e t e ' oaBe ,to the Tuiff 
Board? If 80, will t ~ Govetnment be pleased to explain wbyso ~a  their 
c.ase has not been sent up to tliat body? Do Government propose to 
send their e.s~ and when? If not, why not? . ' 

'!'he BODourable Sir Oharl .. Inn •• : Yes. As th.e HonCllurable Member 
is aWl1re, the Taritl Board has been Bnd is likely toO be {\1)]Y occupied with-
inquiries of a more urgent nature. 

THE &rAlF .,' SELEl'TION l!OARD;s EXAMllUTi'ON' UET,n . 1:(' OECEMBER 
,  . 1925.' 

·1888.... ·Batiadur AUmuuamau CJh0w4hry: Will ve~ e t 

please state: 

(lI)i the total number of outsiders who ~ fqr permission til .• it 
at the BtatlBelection Board,'. examination .held. in Dec(;niber, 

,; ~ 1926, 8I'ld th,eQumber to whom permission sa t ~l ive . 

'." .r.u) the total number of ~e a t e tial candidates holdu"g SQbaia.n. 
, ., '. 'tiv8l\ppointmeDts in the lowet divisiOll who wer:e permitted 
. 1 "'. to' 8p-pear at the Board's exammatibnto qualify ~ eDlaelve  
".;' "" for the' filSt I di"ision appointments from the (i) Secretariat 

(ii) btl&ha'hes of. too Army Headquarters, separately; 
(c) the total number 'bf' candidates declRred liuooetsfUl .eparat&ly 
., il04er: ~ .  abov;e;,.8nd. ~ '. " ,,:,'r .'J/ 
('d)' thfj' iIo&t. fNa l'8alisedfromT·ealldidates and thet9talcost of ~ . 

examination? ,  ' 

. '!'he ;'.onourabl. 'At~ e  ..... ~' i . ' i '~' Il'  
outside candidates who actualfy 'sat for the t' ' a t ti~ .. 'Was 626. '. 
(b) (i) SO; (Ii) 48. . 
(c) (l) .\02 \l~ i e'~ti .itlat ll ~ e e l 'e l~eRl i l  that is 42 fOr 

't.hE' R~ l't ~~i ~  , ~. .  ~~ t ~ ihh''d ~ division. .  . :  : . 
(ii) The.1 e~~ t~~ t~t' " e~ l.t  are not :'. complete; I ~e  candidates 

have still to 'be intel'viewed'lwlicn the BOaid:,lJIleotJa, ~ "'8. '.'," 
(d)' The incomE' from fee. 'Rmounted ;to R&: 9.QlJO' ana tOe C08t .of 

thc' e~ i Rti  waR Ril. 6,54Q. ' 
• ,! 



I I IN~ ANII ANSWERS. 

TRJ.)lSPBIt OP CT.EIU'H Q,t:ALlFll!:D 11'0& THE FIR.ST Dl~I N ~ ONE 
T>EPARTMENT TO ANOTHER. 

1384. *KhaD Bahadur AUmuuaman Ohowdhry: (a) Jill it',1/. .fact thlit 
Staff Selection Board generally refuses to consider the claim .. 01 ptnOns 
holding substantive appointments in the lower division but qualified for the 
first division in 'fil'Bt divisionva.cancies arising in Departments other than 
those in which they are already employed? 

(b) If so, are these PlentO IOQk" forward to promotions, in their retpec-
tive departments oilly? ' 

(0) Is there any rule w,bich precludes them from s"king,fint di'PisioD' 
appointments in other departments? ,": ' 

The Bonow&ble Sir .Alaander Kadd1mall: ' a~ The Board maintains 
Iisteoi qualified outsiders only Rnd on receipt of ari appliokti6n from a 
Department for the nomination of qualified candidates makes such nomi-
nation from these lists. Wnell no further eandidatea aile available from 
these listEl tllf' BOIlrd asks Departments if they can nomiDate a qualified 
candidate for any vacancy that may arise. 

(b) Under'the existing system ,each DepJJ.'tment is. pract.ioallyspeak-
ing, a separate unit, and promotion can ordinarily be. looked ,for only 
within thl' Drpartment. 

(0) No, provided i~t.  I ~ ~ ill 'e l e lt ~l . t e  Depart-
ment doet! so through 'the u.ual. ofJicial a ~s' and obtains the 'CODBent 
of hli! own De a tlD~ t.' . . 

PEIlCE:-;'fAOE OF MAIlles ItEQCIlUI:DFOU PASSOW T.iJX STAFF S.:r,Il:CTJOS 
BoliRD'S' ~~Al I~A l N. 

1385. ·Khan a~~ 41lmUlIam.&D Ohowd.bly,: (a) Will ve ~~t 
please. state what. percentage of marks are required to be obtained ,for 
passing the Staff Selection Board 's e a ~ ati  in the first, second and 
third divisions for I appointments in ~ e Secretat:iAt and attached offices 
respectively? ,.. ' 

(b) If 1\ man appears for thl' second division but obtains first division 
Inarks, ill he dec1l!ored to have passed in the first division" If not, why 
not? 

(0) Is it necessary to obtain tl1e minimum percentage of markr. both 
.n written and oral tests aeplil"ately or are the aggregate marks taken for 
l.he purpose of determining the division of candidates? 

The 1i000000b1e '811' AleDDderiluddfman: (Il) I undentand that it is 
not the practit'eof the Boaid to· divulge the perCentages of marks Adopted 
~ili~. . 

(b) Each candidate i/J required to state the qualification for wliich he 
desires to be examined' Bnd he is exaniined for that qualification only. 
It is not the usual practice in·· eumlnatiorili, so far as I am aware, to 
dee1a.re candidates to have obtained a qua1ificatitm I for which they have 
not' 'beeri' eDmine8. .' ': ' 

(c) I understand that the aggregate marks 8;e ta~ e  into account. 
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NUMBER OF CH.&NPES AU.OWED TO DEPARTMENTAl. CANDIDA ~ TO Ql;AI..lFY 
'Pon THE FIRST DIVISION • 

. 1330. -][han Babadur Allmunman Ohowdhry: .. (a) Will Government 
please state how many chances lire given to departIIlentai clLndidlltes to 
'qualify thettlllelves 'for the first division? . 

(b) If Q' candi(latc. f&;ils even at the last cha,nce itt. h!3 given fw.;ber ~ 
nhance? . ., 

(c) Is it a fact that some of the clerks. from the permanent second and 
third divisions are given three or four chances while others' are not given II. 
single chance? If so, why so? ' 

'rile Bonolirabll Sir AlIDDderXucld1man: ~' e ordiriary rule. is 
that two chances are allowed. 

(b) If Q candidate' appeBl'S and lailstwice, a thitd,ohaDOEi i. given 
only .on the stl'Qng recommendation of the Department' in which the caodj· 
~t  is. em'ployed. 

(c) I have no information in the matter. It is for Departments con· 
cerned. to decide. 

COMl'UtiTION TO MII.1'lARY CI.oKS or THE AR.Y HEAJlQ{·ARTBtl.R 
Wlro ·BBOAME CIVIT.IAN8 ATTRI SUGGESTION OF GOVEltNMRX1' 

IN 1921. 
1887. *KbaD Baba41Ir AUm1lllUD&D OhowdhrJ: (4) Is it a fact thaI. 

some of the military clerks of the Army Headquarters became civilians 
at the suggestion of the Government in 1921 on the understanding that 
the Secretariat rates of pay would be granted to them? ~  so, ha& this 
heen granted to them? If not, why not? 

(b) Is it a fact thatoerta.i.n military clerks surrendered their 'vested 
tights in order to become civilians at the in.vitation of the Government 
as a result of the recommendation of the EsherOommittee? If so, have 

',Govemment taken any steps to compensate them? If not, why not l' 
(c) Is it a fact that military clerks are not permiUed by the Govern· 

ment to become members of the Uncovenanted Ass i~ti  ·of the Army 
Headquarters? If not, why not? 

JIr. I:' Burdon: (a.) No undertaking of the kind was given by Govem· 
ment. 

(b.) . Military clerks, on becoming civilians, necessarily forfeited all 
military privilegelland assumed generally those Rssociated with civilian 
stll.tUR. No compensation was given Bnd no compensation W8S necessary. 

(r.) ~s. They are subjeQt ~ mUitary: disQipline which pre,cluaes ,them 
from ~ i  members, of an AS80ciationsuch as that relerred to. 

QFl'ICEIt SUPEltYISOUS IX THE 1llIIFEtl.ENT RANC ~ OF THE ARMY 
. HEADQt:AB.TlI:R8 •. 

l888. -Dan BaJaadur AliIJluaaman Olloow4llr1: Will Government plcase 
state the total nUJPbel' of Officer Supervisors employed in the different 
branches of the Army Headquarters? How many of them are (i) civilians 
and (ii) Indians? 

, I 'r'. 
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lIr .... ; lIudoD: Twelve are employed. Six are civilians one 2f whom 
is an Indian on the pennanent establishment whi'lst orie Inaian IS bfticiat· 
jng in a !lea;l'e vacancy. 

ENTERTAINMBNT Olf LAD'- CI.EllKS IN THE AltMY HEADQUARn:R Orl'JOES 

AT SUn.A' DUllING THY. 'W IN ~ R MON'/'HR. ' 

1839.-&hq BUadur I~ D Ohowdhry: (a) III it B faetthllt 
~ llumherof girl "ClerKs have been temporarily entertained in the branches 
I()f Anny Headquarters lit Simla. for th(, winter months? If so. will Govern· 
ment pleaso state whet.her the Staff Seleotion Board approved Oftb,eir 
appointments? 
(b) Do they 'POssess any special qualifications? If so, what? 
(e) What are the minimum educational qualifications required for II. 

girl clerk to sit lor the Staff Selection Board's examinations? 
(d) Is there any age limit for the appC'iptment of girl clerks;) If so, 

what? 

Mr. 1:. BDfdoa: (a.) Yes, The approval of the Staff Selection Board 
was obtained. No qualified candida.tes were available for temporary 
vacancies in Simla till the results of examination held in December were 
'known. 

(b) No. 

(c) The minimum qualifi.eations required depend on the grade in which 
-employed. Those employed during the winter were engaged on routine 
work. ']'he minimum educational requirements for that work are thcl 
Matrieulation or BOY equivalent examination . 
. " (d) Ordinarily 25 years. But beads of departmen1i6 may rel.x this 
limit for sufficient reason. 

DUTIES or THE EeTABr.I8I1MENT OrrICER A1'1\A.CKED TO THB ARMY 

DEPARTMENT. 

1840. -Dan B&ba4ur Allmuaamaa. Ohowd.bry: (a) Will Government 
llioase state whether each branch of the Anny Headquarters has fA separate 
l.adre for its olerical establishment? 

(b) Is it Q fact that (i) confirmation, (ll) promotion and (iii) grant of 
leave, etc., a.re controlled 'by the heads or deputy heads in consulta.tion with 
t·ht!! sootion officers of the branches concerned? If so, to what extent then 
does the Establishment Officer attached to the Anny Department exercist' 
his control oV,er the clerical staff of the Army Headquarters? 

(0) Is it fI. fact that the Establishment Officer forwards requisitions 
from the branches for the services of men required temporarily for short 
periods to the Staff Selection Board? If so, is it not possible for the heads 
of branches or the Officer Supervisors acting on their behalf to communi· 
cate direct with the Staff Selection Board in the mattoto? 

(d) Is it a {a.ct that the duties of the Establishment Officer are analogous 
to those ~ B Registrar in the regular Secretariat? If so, what was the 
justification for creating this appointment? . 

(0) Will Government please state whether. ~ ea s ~ branches were 
<.'onsulted when this post was created? . 

• 
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. (f) . Will Government please lay on,the table;,hi! correspemJeaee ,relating 
t.o the creatiOn of this appointment? .. 

Mr. B. Burdon: .Ca) Yes, 
(b) No. 

(c) To the fil'Bt pari of the question the answer is that the procedure-
described is ~\ necessarily theinvuiable· procedure.. As regards the second' 
p!¢, it; ~ llt e possible but it 1lioUid· t ~e  d'eiJiraf)f8;,fOt·e6eh bl'M)Ch to· 
comm ~ i\te i~  .the Staff' Be1eeti'oil: Board sepflratel:f· and iadependently, 
(4) No,:. The seqond part does notarise. ',I " 

(8) Yes. 
(f) I lay on the ta.ble a copy of the only letter of importlllloe. It will 

make l~ a number of points On ~  my Honourable ~e  appears to. 
be at present in doubt. . .. 

(Jopy of t ~ l~ttH r'/ ... ,pd to itt ,,,, reply 10 pflrt (f) "1 RtnTTPd qut8tiOll No •. l' ~ 

. No. 511. 

,  ! 

ARMY DEPARTMENT, 

8imiu, the [Mt ApTil 19U 

MEMORANDUM, ';' 

, . Hi.1I Excellellcy the Commande,··in·Chief aud Army e~ e  h ... i ~t.e . ~ at  wi.tb 
effect f"om the lat, April 1921, the administrative control of all ttle clerical and menial 
elltablishment of Army Headquarters shall betransiferred to the Secretary" to the;{1ov· 
.e ~ of lndia u, the ArIPY. Department who willl\dminiiter theae establi.hmentll 
through the Estahlishment Officer .. Mr. R. Tharlti.Hughel, whose appointment was noti· 
fled in the lAst Gazette of India. 
2, It will he the duty of the Estahlishment Officer to watch and control the working 

of the· whQle clerical and subordinate staff at Army Headquarters, to advise regarding 
appointments Bud promotions, to i(eep bimself closely in touch with the interior economy 
of each branch With Ii view to giving further clerical assistance where needed or to 
reducing .atablishlDents where .the .work is. deolininJ. It is the inkmtion ·that he should 
he the confidential and trusteet· adviser of· the Principal Stat! OftIeers and the Secretary 
in the Army" Department iit all matterR I'elating to office establillhmentll .. nd procedure,. 
including such mattel's as the economical use of BtatiQnery, typewritertl,  government 
printing, etc., and that lit' should work in close relationship with the ministerial heads 
of Branches, He will work directly under the Secreta!'y in the Army Department. 

With effect from the date of this memorandum, it iR requested that no promotions. 
appointments, tranaferB, or S"ant of leave (otherthail calual) M made in any brloIlOh 
of Army Headquarters without prior referllllCea to lNld 'sanot.ion of the EstablillbmeDt 
Ofticer, who will communicate to the Branch concerned the orders of the Secretary in 
the Army J)epartment. For the present the existing system under whieh pay fa dis111fned 
will be ~ti e . 

It is hoped that Prinoipal StafJOfticera and Heads of Branches will oo-operate· in 
making ~ i. reviled lIy.tem a luccellll. Mr, Tbarl .. Hughes' advice and uei.tanQll will 
be readily available at all times, and it is hoped that full advantage will be taken or 
his knowledge and experienee. ' 

To 

TJie 'PrinCipal Staff 08lcer1, 
• lind HeadR of Branchftl. 

(Sci.) G. FELL. 

Secretary to ehe GOl)/!rnmtnt QI .1114ie. 



QUBSTIO"NS AND ANSWERS. 

REf1U8AJ. OF THE Or.rlCBB. St'l'EItVIIiORS .UD THE ESTA BJ.l8 HlfEN"l' 
OFFICER, AltMY HEADQtIARTER!I, TO JORWARD APl'j.lCATIONtI 

FROM CIVIt.TAN (;l.ERKS FOR Apl'OINTMJ:NTS IN OTHEft 
DEPARTMEN1'S, ETC. 

1341. *J[han Bahadu Allul1u:lam&n Ohowdhry: (a) Is it a. fact that. 
11Pplications submitted by Lhe civilian clerks of the Army Headquarters 
for transfer or better . appointments elsewhere are. Dotforivardedl 
by the Officer Supervisors alld the Establishment Officer? Is there an} 
;'l81' to their seeking appointments elsewhere to better their prospeots? 

(b) Is it B fact that on an application submitted by 0. clerk belonging 
to 0. branch of the Army Headquarters for transfer to an office which is not. 
permanently located at. Simla the Establishment Officer remarked that a 
man who is so delicately constituted as t,obe unable to withstlj,ndthe com· 
parative mildnesFl of the Simla winter is quite unfit for Govemment·service 
and is mC»!t distinctly unfit for Army Headquarters? If so, will Govern 
ment please ·state whether this is the personal opinion of the EstabliRh-
mont Officer or tho opinion of the Government. of India or that, of the 
medical authorities? 

(c) Is· jt, 11 ~ll  t.Ilata certificst:", of ~ si .l .fitness is required before 
a IlIUIl i!< ('onflrmed in Government service? If so, is the certificate 
granted by the medic!11 authorities concerned after satisfying thernselves 
that, the person eXAmined; isobJe to stand the winter }Jlontbs in Simla 1-

(d) If the answer to (0) above is in the affirmative, will Governmenb 
1,lease state whether t·he same test is equally upplicabletC) all Government 
~ va ts '! 

Mr. :I. Burdon: (a.) No. 
(/I) The answer to the first part is in tlw Rffinnutive. The opinion was 

that of the Establishment Officer. 
(c) YPR; in regard to the Recond part, HIP terms of t t~ el~ ti i ate' arc 

as stated in Article 40, C ~i  ServicB Regulations. I should imagiIltl the-
medical authorities do not a.pply specifically the criterion suggested. 

(d) Yes. 

SECt'RIT1' ~' lt !J.:nlAX }In.ClRllIs l'ROC'EEIIIXCl '1'0 'l'HIll H EIlJA 1.. 

1342. ·Mr. MabmOOd Schamnad S&h1b B&hadur: Will t.he Government 
be pleased to say whether there is peace and security in the Hedjaz now 
and whether the Indian pilgrims con safely proceed to the Redja? this 
year? 

Sir Denys Bray: YOI>', so far as Government are awure. 

EXPl'I.SION FROM THE HJDJAZ OF MElIBERS OF THE DEPUTATION RENT 
BY THE KUDDAMI-HARAMANJ SOCIETY OF INDIA. 

1843. ·Mr. Jl&bmood Scbamnad SaIllb Baba4ur: IR .it a fact that the-
members of the Hedjaz deputation sent by the Kuddami·Haramani Society 
of India were ordered to leave the Hedjaz at once and were also imprisonetl 
for 8 days under the orders of Ibn Saud? 

Sir Denys Bray: The members of this dep'ulation were requested by 
Sultan Bin Saud to leave the Bedja.r; 8s the local ~t ities reported that 
t.hey were inciting the residentR of Mecca to revolt. 'Th"ly were in regular-

• 
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Mrrespondence with tbeBritish Agency during their stay in Jeddah and 
made no complaint that they had been imprisoned. Some restrirtions arL 
underRtood to have been placed upon their movement·s in Jeddah. 

Mr. 1[. Ahmed: What is the short history of tht' Kuddluni-Haramani 
Society?' . 

SIr De. Bray: I think the Honourable Member had better address 
that question to somebody else . 

• awv1 Xwumnna4 Yuub: 11\ it Q fact that the reports issued by the 
members. of this deput",tion about sacrileges committed on the sacred build-
ings at Medin!!. were totally groundlel!6 and false? 

Sir DeDJIBray: I submit, Sir, that question hardly arises. 

RECOGNITION BY THE GOVBB.lnfJ!lNT 011 INDIA 01' BIN SAUD AS TUB 
R{TJ.EB or THE HED1AZ. 

1344. -Mr ... hmood SchamD&d Sahib Bahadur: (a) Will the Govern-
ment be pleased to say whether they have recognised Ibn Saud as tho ruler 

· of the Hedjaz? 
(b) Is there any clause for the protection of Indian pilgrims in the 

.. Treaty or Agreement concluded with: Ibn Saud recently? 

I1r DeIly. Bray: (a) The Government of India have no direct dealings 
· with Bin Saud. 

(b) No, Sir. A copy of the agreements recently coQoluded with Bin 
· ·Saud has been placed in the Library. 

DATB or 'rHE NEXT SJ;III.A SESSION or THE LKU18LATIVJ!l AIIIIEMBT.y, m'o. 

1845 .• 111'. Jbhmoo4 SCbamnad Sahib Bahadar: (a) Will the Govern-
ment be pleased to sa.y when the next Simla session of t ~ Assembly will 
be held? 

<b) When will the next general election of the Assembly and Provincial 
· Councils be held? 

Kr. L. Graham: (a) Rnd (b). Govp.mment. hBve no information. 

CONSTRI'CTION OF THE SAMNI-DAHE.T BUANCH OF THE BOlm.H, 'BARODA 
A.ND C~ . INDIA RA1T.WAY. 

1346. *][ban Ba.hlb JI. B. Jla.kan: (a) Will the Government please state 
if the survey fOi'the construction of the Satnni-Dahej branch of the B-ombay, 
a ~ and Central' India Rl!.ilway is eompleted?' . 

(b) If so, will the GOfemmerit plealestate how far the scheme has pro-
gressed ?Do Government propose to oonstruct this line l1ia Miyan Gaon, 
Amod, Kervora andGogra to Dahej? , 

'l'b.e Koaourable Sir Ohldea IDDII: (a) Yes. .:. 
(b) The v~ e tl have ciecided.o a6octiOlil ~ e ~ti ~ of .Une 

from Bamni to Dehej v~.  ag1'l\.. :' 



QUBSTIONS AND ANSWERS . 

. AJ.TBRNAllVE ROUT.E or THE l'ROrOSEDExT.ENSION OF THJC )3KO.4.CK-
J AMDUSAR B.RANOH or THE BOKBA Y, BAROP.A AND CEN'l'UAJ. 

INDIA RAIl.WAY TO KAVI. 
", /' ,.:' '.? I ~ ,.' >, 

18(7. ·Du Sahib II. I. ~ a  Will tb,e GOVern,IDfJut plea.se stale 
'u the,y have recei'Ved an applicati.oll hom the inhabitanb of the Jambusa.r 
"Taluka., Broach District. to .so al.ter the. scheme Qf the proposed extension 
>of the Broach-Jambusar branch of (he Bombay, Baroda and Ceutral India 
Railway to Kavi that the railway line may pass through the town of Sarod? 

(h) If so, will the Government please state i t e ~ve considered the 
feasibiliiy of the proposed alteration? .. . 

,I" 

'rbe Honourable IIr Oharlea IDD .. :· <a) A peti£ion WB8 reoeived by the 
Local Government in 1920. 

(b) The alternative route to· PB8S through S·arod was considered when 
the line was surveyed, but the proposed route was selected 8S fht! best and 
it has been approved of by th&- Local Government. 

RECONSTRUCTION (IF THE RAIJ.W.\Y BRIDGE OVDTHE R1"'. ~A . DA 
ON THE BOlfB.AY, DARODA AND CJ:NTBAI. INDIA RA.ILWA.Y. 

1848 .• Eh&D 8&JIlb II. II. llaUD: (a) Will the Government pleulle 8tate 
if they intend to reeoDBtruct the railway bridge over the river Na1'bsda 
-on the Bombay, Baroda and Central India Railway? 

(b) If so, when? 

(0) If not, have the ve ~t oOD.llidered .he question et ~  
the bridge is safe to carry heavy locomotives over it. and if so, for how long? 

'1'lIe BoaouUle 'Iii ~ lDDeI: Inquiry has boen made, and ~ t.  
Government understand tha£ there is no present neoessity to reconltruct 
the bridge, B8 there is no reason to doubt the ability of the existing bridge 
to carry the traffic now offering. If, however, it should be decided in the 
future to run heavier engInes over this bridge, it will be reconstructed or 
11uitably strengtbened. 

:\t.U.lGED MAI.PRACTICES I'i THE ADMINISTRATiON OF TilE UOMBAY, 
llA1tOlJA ANll CENTRAl. INDIA R.ur.wAY. 

1349. ·][han Sahib II. :I. llaUD: (Il) Will the Government pleflse state 
if· their attention has been drawn to the open letters written by nne Mr . 
.J. N. Chinoy of "Bombay to the General TrafticSuperintendent, Bombay, 
Baroda and Central India Railway, about the malpractices in the adminis-
tration of that :Railway? . 

(b) If 80, will the Government please state if they have made any 
inquiries to verify the truth of the statements made in the said letters? 

(0) If not, why not'? 

ft, HOD01I1'Q1e.1Ir OUrlu 1DDII:The Honourable Mtmber is refer.red 
to the reply given in this ASBembly to question, No. 615, askcd' ·byMr. 
Chaman Lall on :the.3ril.Febmlil'Y. 1926. :;. : .",,: ·1' 

• 
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P"aoVISION OP bU ..... DIAD CLASS ACCOlUIODA.'l'lON ON· THE BOMBAY, 

BARODA. AliDCBNTItAL INDIARAlJ.wAY. 

13.'SO. *Eh&D Sahib •• •. Jl&kan: ~ill the Government please sta.t~ 

why no iutennediate clas8 compartments are attached to the"througli. trains 
running between :Bombay and Delhi on the Bombay, Baroda and Central' 
India Railway, and whether such compa.rtments are invaria.bly at~a ea to 
trains running on qther main lines of the Indian Railways? 

The HOIIOurable Sir Oharle. 1DDe.: Government understand that the 
question of the, provision of intennediate class accommodation .00. the, 
Bombay. Baroda and Central India Railway is under the consideration of 
the Railway Administration a ~ traffic ti~  ii, it baa already. been. 
provided. 

, The reply to the second part of the question is in the negative. 

C '~ Rt C I  or Pr.ATJt'oRMS .\T GOIIHRA ANn KORAlIlH ST 11'WNII 
oS' Till ROMBH, R.\1l0nA AND CENTRAl. 11I!1lrA R.\IT.WA'·. 

1851. "'Khan Sahib •••• KakaD: (a) Are Government. aware that t,bertl' 
are no pla.tfomls at the Godhra' j and KoS'amba railw'ay stations on the 
Bombay, Baroda and Central 'India 'Railway. ana that ~ t e and 
~Ci e .ie e is caused to 'the passengers? .' 

(b) Do Government propose to issue opters for the construct.ion of 
pJatfomls at the above·mentioned stations? 

, 'TIle Honovabl,Sir OhIde.IDDII: (a) Government. have no information .. 

(b) The Railway A i~il t ati s have discretion t,o provide such 
fllcilities where tl'affic offering j.ustifies liIuch pmvision. A; oopy of tlber'ques-
. ti~ and the tmSwer will be {tent to {he Agent, Bombay, Baroda., and Central 
India Uailway, for Fluchaction as he considers nccesRary. ' 

C N R lCI~ OF A RAn.WAY LINE FROM AKr.KSwAR ,TO HA~ 'l' IN 

THE UROACH ])ISTRICT. 

lU52. *lthaD Sahlb K. 1:. _&kaD: Do Government propose to construct 
Ii railway line from Akleswllr to Hansut in, the Broaoh, district? 

The Honourable Sir Oh&rl.. lDDe.: Government do not at prt'llent pro-
pose to undertake the construction of this line. 

It is not included among th08erecommended by the Local Government 
fot early construction and the result of an investigation, carried oul in 1923 
indicated that the line would not prove remunerative. ,; The Agent. Bombay. 
Baroda and Central India Railway, however, intends to re-examine the 
prospects of thiR line along with others, as soon as staff is available for the 
purpose. '  -

Dr. E. G. Lob.ok&re: May I know, Sir, if, in this case, when the ~ 
able Member does not know English, it is ~ l~ for. bim t(> PUt. .. uppIe-
~e ta  questions on the replies tt> his ori'ginilJ ories 7,' , 

at. JlrIlkleDt: It is not the fault of tile Govemment .. 
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'CARB.I.AOIll. or Alt.~ AND PARQIILS BETWEEN RAWAI.rlNDI, MURIUllE 
AN.D LSH¥IB.. . 

1358. *KI ••• Du: (a) Will the Government be pleased to state 1£ 
-tenders are caned for the carriage' of postal mails a ~ parcels between 
Rawalpindi, Murree and Kashmir? 

( b) When was the last tender called for? 

(0) Is it B fact that the period for the 'contract as per advertisement of 
tender was for five .years with effect from 1st March, 1922, and mould 
continue thereafter till six calendar months' notice of te i a~D is 
given byeith8l" of the contracting parties? 

(d) .Is it a fact that the agreement between the contracting parties con-
tains terms difterent from the terms advertised? Is it B. fact that the 
following passage occurs in the agreement: 

.. the contractors shollid daily (including Sundays and holida.ys) during the con-
'tinuance of this agreement that is to say for the period of five years .t() be Computed aa 
oommencing on tbe 1st day of June, 1924, and after a oompletion of this period. It 
'will oontinue automatically until 12 ealendlll' months' notiee of termination i. given by 
,-either party or until this agreeDlent shall be determined by lIuch notice a8 i. _e&fter 
mentioned or otherwise in due COlll'Se of law (hereinafter referred to as • the said eontract 
:.puiod ')"?' 

'(C) Is~ a'fact that thecontruct according to the tender should oome 
to 'a.n end e ~' a ~ ~  . Is it a fact that Ilccordlnsi to the agreement 
the contract Will tennlnate In May 1929? " 

'. ',J 

(f) Will the Government be pleased to state why this discrepancy exists 
between the tender and the agreement? 

(g) Anl . ve ll e ~ ,aware that ~s  invitation of tenders in accord-
:snee with the original advertisement will .bring a substantial eaving? 

(h) Are ~ e t aware ,that the contractors wiH Dtf' ~  to t~e 
up the contract, at a much ,ebeaper rate? 

(i) Are ve ~ e ta a ~ that t\Je pr1ce\>f motor l'ebicles, accessories. 
etc., has considerably' come down since 1922 and that; the pQ8tponement 
-of invitation of tbe tender will mean the sacrifice of 8. distinct advantage 
'toe thE' Government? 

Xr. B. A ..... : (t,l) Yea. 
(b) August, 1921. 

(0) Yes. '  '  " 
:.(d) Yell. ' ... , .',' 

! ' ' ~  ii'~ ~i~ ngreCiDeilt,' which was entered into with effect ftorJl 1st 
Mardi. Ul22., was for a period of' five years from that date' to continu!.'· 
ihereafter titl six oalendar mODtHs' notioe of termination  had bt'ert giwn' 
by either of the contracting parties. 

s s ~ ~ tl  . &: ~  a e~ ie t  \ ~. e ~l' l . into ~ e e  .. t~  ist 
Jurie. 19'M"for .. penocl of ive t I' t ll iHl'il~ automatlcallv until twt'tvt', 
caieDdai' :1DOBtIls' Dati". i8 given by either a t ~  '  .  " .',. , 

. <I) The e a t ~ ta . m?tor.; ~e ~~ ~t ee . Ra .ll iR~i. !.l!IIrn>e .lIIId 
Stl'riit.g'ar' ."d the kiC,.r e~ee 1ft" t~e st~tt  oj ~ al D l ~ Ii ~ laee .  



2830 LBGIBIoATtVE AS8EKBL'f;' [22ND MAR. 1926. 

as I have already stated, with effeet from the Iss M8Il'Ch, 1922, by a con-
tract motor service on a mileage buis/ A revised agreement was intro-
duced with effect from tbe 1st June, 19'J4, for a service between 4awalpindi. 
Murree, Srinagar apd Tangmarg, because the mileage' asi~ W8& found t() 
be i ~ ve ie t snd uneconomical. ' " ' , 

(9) No. 
th) No. 
(i) Govemment unde,stlWd that this is the oue but they o.re unable to 

Ilgree that the, ,pClISiponer;nent of the call for tandeI'll will mean the sacridce 
of a distinct, advantage. The agreement of lQ24 , was accepted by Govenl-
ment and by the contractors, and Government have no intention of re.., 
l'udiating it. 

RECRUITXBNT or DEMOBILIZED INDIAN O'-FIcns AS EXEcunn OFFICERS 
OF CANTONMENTS. • 

1354. ·Mr. S. Sldlq HUID: 1. Is it a fact that the posts of Executivit 
Omcers i)l the Cantonments were throwD open to Indian omeara ot all r.aab 
both on the eifaetive ,and Don-eifective lists under an Army Order in Febru-
ary l1r.M? ' 

~. Is it B fact ihat during the last two years no Indian officers on the 
non-effective lists have been recruited for the service as ExeoutivteOftioera 
and that all sucn can4idates who have hitherto been held eligible for the 
post are now debar'red from recruitment? 

8. Are Government aware that the bar against recruitment of demo-
bilized officara has caused discontent amongst such officers? 

4. Do Government propose to take into consideration the claims of 
demobilized officeI'll and throw open to them a fixed' number of posts of 
Executive Oftieera in the Cantonments? 

Mr ••• aWOD: (1) The answer is in the aftirmative, but I must explain 
that the provisional arrangements announoed· in She India Army ~e  
referred to have sinl:)e been superseded by permanent arrangements of wider 
scope announced in Army Instruction, India, No. {J87 of 1025, to which I 
lDvite my Honourable friend's attention, 

(2) Under the provisional arrangements ont adopted, three I~ 
officers on t ~ effective list and one on the non-effective list :were a ' i~~ 
to be Executive Officers of Cantonments, Under the' pet'mimeDt· arnmge-
ffilmts, pensioners are not eligible, 

(8) and (4). Representations have been received from time to time 
from pensionen wishing to receive appointments as e ti~e Officers. but 
the Government of India do not propose to modify the arrangements laid 
~ in Army InatruetriGn, In_, Nn. ~ of 1995.· If Ifty 'HCIIIOIllfabIe 
ie~ : wiU study that Instnaction. he will, I think.' ~e that, '.8' a per .. 
a ~t ~ 'e e' t t e aptetn now in torceis aUiCJable, \ i 

REVISION or THE EI.BCT01UL Rou.s or TRI LZGlaUTIvE ASIIIIIIBJ.Y. 

135r.. ~ . S. V ......... &lddt: . ~  Will the ~ 'be 
pleasoo to .tate whether thjll ttleotoNl toll. of the Legialaf;i.ve A.e ~ ilI  
be revised this year? . ,- " /., 

(Ii) I ~ a. li ~ Js' hi . the a ti ativ~. will the ~~e t 'be Pt ..... 
to- "State 'the' tast date 'when new names oan be enrolled? 
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Mr. L. Graham: (q) ~ le (4) of rule 9 of the Legislative Assembly 
Electoral Rules requiraaa fresh electoral roll·1Io be prepa.red on the,expira-
tion cif the period of three'years for which the existing roll is in force. 
There is power under the proviso to direct. the earlier preparation of a fresh 
roll but no power to defer its preparation a.fter the expiry of tlbree yss. 
That period will in aU provinces expire ~.i. . the, current year apd i.the 
Honourable Member ~  therefore take it-that. a fresh electoral roU for 
an the constituencies of the Legislative Assembly will be prepared this 
year and that the question of revising the existing rolls will not arise. , . 

(b) Under the Electoral RegUlations the dates for the completiou of 
the ,various processes involved in the preparation of an dectoral roll ,are, 
fixed by Local Governments.' " 

1Ir. Barchaadr&i VlIhlndu: Can it be said by what time, in what. 
month, the electoral rolls will be completed 'I 

1Ir. L. Graham: I have already said that the Local Governments fix. 
the dates. ' 

Kr. K . .Ahmed: Do Government propose t.o t.ake immediate steps so 
that a revision of the rolls may be made 8S early as possible in order that 
candidates who stand for the next election will, be given fluftiCi8bt time tll' 
see the electoral rolls 'I . 

Mr. L. GraJwil: 1 think some of tbe ;Local Govel'nments are already. 
taking action. 

Dr. K. G. Lobokar.: May I know if there will be no misplaoing of dates, 
as happened last time, when the dates of nomination papers to the pro-
vincial Councils were fixed b$fore this House was prorogued 'I 

JIr. L. GraJaam: The Honourable Member is talking of eleotions. We· 
\ftre talking of the electoral l'Oll. 

blTlCltPRETATlON OP RULE 6 OF THB LEGlSLATIVK AIiSEMBJ,y ELKCTOll.AL 
RUJ.ES. 

1356 .• .,. K. YIDka&&r&mall& ___ ell: (4) Will the Go.ernment be· 
p1eaaed t<' state whether, under Rule 6 (1) (4) which defines the qualifica-
tions of elected Members. a voter of a Provincial Council eltha!' in 'the' 
general or special constituenoy is entitled to stand as a a i at~ for the' 
Legislative A'Bsemb1y. although he is not entitled to be • voter for the, 
Legislative Assembly 'I 

,(b) If the answer i!J in the .a i ativ~  are ~ t prepared 
to'oonsider the IMhiaability of iaauing instructioDB to tJaat efteet to Local 
Govemmenfll in view of the ,coming electioDs? 

Mr. L. CInbam: (4) ~ ' questiao raisea a point of interpretation. Iii 
the view of Government· the answer is in the aftirma'ti'ft, 

.(b) Governlll6nt are not prepared ,to iss~e  e~~ tivei st . ti. s OD 
a poin,tof intc1'}lretation., ' 

, ' . 
JIr. K. V ............ Jtecl41: With'regard to theaDtnverto(a) will 

Gdvernment be pleased w state whether they haye . l~ ilbeh-laW" 
officers whether this interpretation is ClIOl'I'8at'! i ,. ' 



2832 [22ND MAR. 1926. 

~. L. Grabam: Government have consulted t e se v~  Sir, 
1If. E. Ahmed: If a candida.te is qualified to ,taDd 101' tne Council of 

State, what are the reasons that, he will not be qualified and be able to 
.stand for the Assembly 1 ' 

Mr. L. Gruam: That question does not arise. 
Mr. K. VeDkawam&Ila 'Be4d1: Do Government propose to consult their, 

law officers aR to the correctness of the interpretation they have put on 
the rule referred to in (a)1 ' 

Mr. L. Gr&b&m: I have already said that-Government are quite satis-
fied with their own opinion.' , 

JIl. K. Abmed: Are the Government aware ,tllat,any, Member 6f a 
provincial Council or a Member of any other legislative' body is qualified 
to stand for the Council of State election?· Why sb.ould he not be 
qualified similarly to stand for the, Legislative Assembly 1 

Mr. PrtaideDt: '1'hat ques.tion does not arise out of theorjginal question. 

DEATH DURING AN OPERATION OF MIllS BUOJl Sll'AHnULANI, A STUDg 7-
OF THE LADY HAltDlN~  MBIHCAL COLLEGE, DBuu. 

1857. *8arclar V ••• JlutaUk: WiH the Government be pleased to state 
if it is a faCt that Miss Bhoji Sipahimalani, a fourth year student of the 
Lady Hardinge Medical College, Delhi, was operated UPOJ] for I1ppendicitis 
.by Dr. (Miss) Campbell, the Principal of the College, and did the girl 
,student die on the operation table while under chloroform:' 

DEATH J)UlUYO AN OPERATION of MISS BHOJl HI'PAHJlIAI..ANI, A. ' ~'  
OF THB LADY" H:nDlNGE" MBDICAJ.OOT..J.EGE, DBLHI • 

.1358 .• 8ardar V ••• JluWUc: Is it a fact that in her Nport Dr. (Mias) 
Mithai the anlesthetist in attendance, has stated that while under ohloroform 
the girl began to get blue, that the pulse having suddenly gone down to 
80 an'd then to 75, gradually disappeared from the wrist, that she imme-
diately reported the matter, pulled the tongue forward and cleared the 
throat, that the second swab she used to wipe out the throat got loose, that 
lIhe tried to ,take it out atonoe" repartizll the matJier.at.;t,be lia ~ i e  and 
that the patient was getting ,blue and .pulse e~ i  slow before ske U&ed 
'the tlu:oat 8'Wabe? ' 

DEATH nUllING ..ANOPIlR.&TWN· OF MIl'S BHolI'SIPAHlJrA:I.ANI/A ST1!MNT 
01' TNF. LADY HARlIINOE MEtn':AI. COT.1.I!lGE, .. DBJ.HT.' 

'ISrm:' *1Mclar V ••. KataUk: (a) III it a tact that, ill her officiAll'eport 
"sent til the 'higher 'authorities by the Principal a day after tlie lnciaent, she 
stated: that while she was insetting sotUl'eS through tIre superfiCIal tissue 
after t~. operatjon, h&,4 been le~e . her, tt e ti~  ~~s  ~~'  ~e 
an!P.Rthet,IRt t.o the f$Ct ~~at tqe patient's hps had turned blue,-. t~t the 
Principal expre.ased tlle"opinion that a few more minute8 nassed after tpiR 
when"the atlfllsthetillt:drew'her Btten'tionl.o a IIwab in'the patfent'sthrt>Bt? 

(b) Is it a fact that Dr. Campbell says in her reporl t ~t Dr. :ttrithni 
stated. that the .wah 1Va8 in ,t,he-thicl8t' tt .i~ . \ ' IIt l~ ~~ I'  
reported the maUer, al!\ddbat the '}Jatien't.''WatIdead "before I was told 

t ·thl'!'f' waFt a foreign body in her throat ",1 .' ... 



QUJlITIOJf8 AND ANSWDS. 

DBATIf DURING AN Ou RATION 0' MISS BROn SIP4HUU.LANI, A STUDENT 
0" 'fHK LA Dy HARDINGB MEDICAL COLLBGE, DELHI. 

1S60. -Sardar V. Jr. lIIutal1k: Is it a fact that in her first official report 
the Principal attributed the death of the girl to the sticking of the swab in 
the throat, that in her letter appearing in the Hindu.tan Timo., dated the 
10th January, 1926, the Principal suggests the possibility of the deatb being 
due to some other cause •• in the form of a persistent thymus gland, or 
obscure lesion of the heart or other vital organ ", and that in the reply 
given Dy Government to Diwan Chaman Lall's interpellation on the 25th 
January, 1926, it was stated that .. it was doubtful whether the e:umina· 
tion, if performed, could have resulted in any other verdict than death by 
chloroform poisoning during amesthesia.? 

DEATH DURING AN OPEB.4TION or MISS BROIl SIPAHI'M.AL4NI, A 
STPDENT OF THE LADY HARDINGE MEDICAL COLLEGE, DEI,llI, 

18(\1. -Bardar V. Jr. lIIuta11k: Is it a fact that the aDlesthetist seleoted to 
administer chloroform at the operation of Miss Sipahimalani, was Olle 
Dr. (Miss) Mithai, a fresh graduate from Madras, who was still under 
training and that the person selected to assist the operator (the Principal 
Dr. Oampbell) was a student ~ 

DEATH DURING AN OPERATION 01' MISS BRon SIPAHIMALANI, A 
STUDENT or THE LADY HARDING) MEDICAL COLLEGB, DELRI. 

1862. -Sardar V. Jr. lIIutalUl:: Is it a fact that the father of the girl had 
wired to the Principal that there should be an X-ray examination before 
any operation was performed? • If so, was such examination held? If not, 
why not? Was the heart examined before the operation was decided upon? 

, DI!IATH DURING AN OPERATION OF MISS BHon SIPAUnU1.ANI, A 
STUDI!INT 011' THE LADY HABDINGB MI!IDICAL COI.LEGE, nELRI. 

I ~a. -Sardar V ••• lIutalUt: Will Government lay on th'e table the 
report,s or statements made by Dr. Campbell and Dr. Mithai in regard to 
the incident of Miss Sipahimalani's death including all oorrespondence that 
has passed between Dr. Campbell and the higher authorities? 

lIIr: I. W. ahore: With your permission, Sir, I propose to reply to 
questions Nos. 1857 to 1968 together. Government have already given 
all the information in their possession in regard to this most e~tta e 
incident in reply to Mr., Chaman LaIrs question No. 109, Lala. Duni 
Ohand's question No. 259 and Mr. Harchandrai Vishindas' question 
No. 480 on the 25th and 26th January, .and the 1st February, 1926. 
respectively, and they do not consider that Bny useful purpose will noW 
be served by e~ eDi~ the question. 

IIr. Karchudrat VtIhID4aI: r wien to put a supplement81'Y question, if 
the Honourable e ~  in cbarge is prepared to answer, considering thBt 
this is 'the last reply. Is it not a Jact that the IIta.tementtl of the two 
la.dies, namely, Dr. Campbell and Dr. Mithai, were conflicting 88 regards 
the cause of death? 

JIr. I. W. Bbore: r do not think you can de8cribe their statements as 
~ ti lti  in regard to the cause of eat~. As I have- already explained , 
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in reIlly to a question put by the Honourable Member himself, the o&uae 
of death cltn llever n()w be IlScertaiued. '£he only avenue for ascertaining 
t a~  namely, by menns of a. poat-mortem examina.tion, is now closed for 
ever. 

IIr. a:archaDdral VlahiDdaI: Might I know whether it is not a facL that 
Dr. Mithai said that the blueness and the weakness of the pulse appeared 
first and the insertion of the sutures took place afterwards and that this 
was quite contrary 'to the statement of Dr. Cam'Pbell? 

lIIr. I. W. Bhore: I do not think, Sir, that. these details are really 
relevant so flU' o.s the actual CBuse of death is concerned. A most com-
plete and detailed examination of the whole question was conducted by 
an independent doctor and that doctor camEl definitely to the conclusion 
that. having regard to the evidence available, no definite conclusion coula 
be arrived at in regard to the cause of death. 

Kr. E. Ahmed :Do Government propose for the benefit of the country 
to hand over all t;he papers to the Public Prosecutor, so that he may be 
in a position to do what is needful Bnd send up the accused to the nearest 
Magistrate if that is necessary for the ends of justice? 

Mr. J. W. Bhor.: J do not think that the Honourable Member knows 
euctly what he is saying. 

Xr. Barchandr&l VlahiDdu: Might T inquire if it is a fact-and it is B 
fact-that Dr. Mithai resigned, and considering that she was made to 
resign, was the inquiry directed to find out whether she Was really guilty. 
and if so, of what? 

1Ir. 1. W. Bhor.: I think that. the inquiry t.hat was conducted was 0. 
most complete inquiry. Dr. Mithai was not made to resign. It was 
never held -that she was directlv responsible for the cause of death, but 
it WitS felt that possibly a t a ~ e  of her labours to another sphere than 
that in which this unhaP'PY event occurred .. might b.e of advantage to hEIr. 
She resigned of her own accord. 

lit. Earohandr&l VlIhlndaa: Considering that in one of the answers 
~ive  it WRS Rltid thAt Dr. Mithai Was not sufficiently qualified for dis-

a ~i~ the ti~R of an anlllsthetist. why WIl.8 not tbe medical officer 
in cha.l"'te of the ward summoned as had happened before when the usual 
chloroform giver was ahsent? 

111'. :I. W. Bhore: T dispute t,h(\ correctness of that fltatement. Dr. 
Mithai was 1\ ~.a ate  an M.B.B.B. of the Madrae U:niversity. Bhe 
waR fnllv qun.lified and she had had'experience in the adminis£ration of 
Rnll*lthetics. . 

Dr .. E. G. Lohokar.: May I know how .mRJl.y abdominal operationR of 
thiR ~  hnd Dr. Campbell done before this? 

Jlr. 1. W. Bhore: T am not in n position to give the Hont'nlrabJe Mem-
ber t.hat informa.tion. . 

Mr. E . .lJuqed: Are Government aW(l.rf' that Clualifled and sti ~ e  
mediI'S} mf'n have A·1RO been' ' l~e t~  for t,heir gt"P!\R negligr,D(le. in tl"!p 
oon d 11 ('.t· of ope1"8tions? . 



QOllsboiii .\ND ANSWBitfi. 28,30 

PROHIBlTION AGAIllTST THJ IMPORTATION or INDIAN 'l'u SEBD INTO 
ClIYLON. 

138-1. *SIr Darcy LlDdAy: (a) Are Government aware that the Ceylon 
Government prohibit the .importation of Indian tea seed into Ceylon while 
freely admitting ttlQ seed from Java when accompanied by a Government 
certificate and that Java is importing large quantitieso£ tea seed from 
India? 

(b) If the answer is in the affirmative, are Government aware why the 
Golony of a Foreign Power is placed in a more favourable position than 
India, an inte'gral part of the British Empire? 

(0) Do Government propose to make suitable representation to the Ceylon 
Government with a v~e  to securing the admission of certified Indian tea 
seed on like terms? . . 

The Kouourable Sir Obarlll IDD8I: lq), (b) and (c). The Government 
of India understand that the matter hilS recently been brought to the 
notice of the Indian Tea Association and that it is now under the con-
sideration of that body. If, the Association rel}Wre the assistance of the 
Government of India, no doubt it will apply for it. 

65 out of 121 tons of tea seed exported from India. in the last 2 years 
were sent to J BVB. 

GRANT or SCHOLARSHIPS TO MUHA1iMADAN STUDENTS POlt TR..UNING 
IN THE CENTRAL TRAINING COT.T.EGE AND THE Ml!DICAL 

COLJ.lCGE, LAHORE 

1865. *Jlaulvl Ituhammad Yalcub: (a) Is it B faet that the Delhi Admi-
nistration makes an annual contribution to the Punjab Govemment for the 
training 'of students from Delhi in the Central Training College and the 
Medical College, Lahore, and if so, will Government kindl'y give, the namel 
and numbers of candidates sent to these colleges for traIning for the last 
five years? ' 

(b) Was there any Mussalman a.mongst these students? 
(0) Will Government kindly give reasons why no Muhamma.CIan haA 

ever been sent to these colleges for training on Government scholarships? 
JIr. I. W. Bhore: (a) Yes. Com'Plete informntion relating to the, 

second part is not readily available. 
(b) Yes. 
(c) Does not arise. 

PAUCITY OF MUHAMMADANS IN THR EnueA'nON DEPARTMENT, DET,HI. 

18M. *Jlaulvl Jluhammad Ya.kub: (a) Is it, R fllct thRt Sir Mlllcolm 
Hailey, during his tenure of office as Chief Commissioner, Delhi, issued a 
cireular letter to the educational authorities drawing n.ttcntion to the 
paucity of Muhammadans in the Education DepRnment of Delhi? 

(b) Will Government'kindly stAte how many Muhammadans have been 
appointed since the issue of the above circular, excluding those Muham-
madRns who were BPpoint.p.d hy' the Muhammadan officiating Distriet, 
Inspector of Schools in 192t1? 

to) Will Government i ~~  state why DO actioo was taken on the Chief 
Commissioner's letter above referred to1 '. • 
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1Ir. I. W. Bhon: (4), (b) and (0). Government are not aware of the 

issue of such B circular letter. 

llURCHASE OJ' STORES BY THE HIGH COMMISSIONER rOR INDIA rOR THE 
ARKY DEl'ARTMINT AND THE R,ULWAY8. 

1387. -1Ir.lt. Bam& AlfaDl&r: (a) Will the Government be pleased to 
state whether to avoid lapse of funds large orders for purchase of stores are 
placed by the High Commissioner for 'purchase in the closing months of 
the financial year? 

(b) If 80 what has been the total amouot for which ord.ers have been 
plared nnd for what materials in the months of January, February and 
Mnl'bh during the last three years for the Army Department and the 
Railway8? 

(0) Will the Government be pleased to state whether in such cases the 
8ame could have been avoided by purchases being made in India at a later 
date and if so, with what profit or loss? 

'!'he BODOur .. ble Sir BJilapencha .... Ul IItUa: (a) The answcr is in the 
negative. 

(b) and (0). Do not arise. 

PUltCHAsE 01' COAL FOR STATE RAILWAYS. 
1368. -Mr. E. Kama Al,angar: (a) Will the Government be pleased to 

stnte if Teetulmari and Mudidih coals have been purchased at Rs. 5 when 
tenclers for Rs, 4 and Rs. 4-4-0 were available? 

(b) Have Jambad and Faridpur coals been purchased at Rs. 4-11-0 and 
Rs. 5 when there were tenders at Rs. 4? 

(0) Have Kusuoda and Nyadee coals been purchased at Rs. 8-12-0 when 
there were· ofters at Rs. 8? 

(d) If the answers to parts (a), (b), and (0), be in the affirmative, will 
the Government be pleased to state the reason why the higher rates were 
accepted in each case? 

(Il) Will the Government be pleased to lay on the table a list of tenders 
made and those accepted? 

The lIonourable Sir Ohartea lDDe.: As regards (a), (b), (0) and (d), the 
Honourable Member is referred to the reply given on 15th March, 1926, 
to queRtions Nos. 1271 rmd 1272 of Sir Hari Singh Gour and aR rega.rds 
(c) to the reply given on 15t.h February, 1926, to Mr. Neogy's question 
No. 153 on the SBrne subject. 

UNST ARll.ED QUESTIONS AND ANSWERS. 

PUBJ.IOATION or THE REPORT OJ' THE ARMY AocoU;NTs COJnIITTElI. 

248. Dr. E. G. Lohokare: (1) WiH Government please say whether 
the Army Accounts C ~ittee appointed by the Government of India ill 
November 1925 Cor the investigation of the working of the Cost Account· 
ing System, has concluded its labours and 8ubmitted a Report? 

(2) If the reply to' (1) is in the affirmative will Government please 
state whether the Committee's Report and recommenda.tions will be pub. 
liRheli for the in.formation of the publio? If not, will Government. please 
give the main features of the Committee'8 Report and recommendatlons? 



(8) Has the Commit.tee suggested any improvement. or simplificati ')n 
of the system and if 80, do ve~e t oontempl,t.e any reduction of 
establishment in the Military Accounts Department? 

(4) If the answer to (8) is in the affirmative, will Government please 
give the approximate number of Deputy 2\ssistant Controllers, account-
ank, and clarkA by which, and the date from which, the permanent strength. 
of the Department will be reduced? 

(5) If the answer to the 'Concluding portion of(l) is in 'the negative, 
will Government please say when the Committee is likely to conclude its 
labours and whether the Report that will be rendered by it will be avail-
able to the general public? . ,. . 

The HODOurable Sir Ba.tdl Blacket.t.: (1) The Army Accounts Committee 
has, I understlV1d, concluded its inquiry but has not yet submitted its Re-
port to Government. 

(2) to (5). When the Report has beenrecei":ed, it will be considerud 
wha.t further action is necessary. . 

:MINIMUM SERVICE FOB. ELlGIBII,TTY TO THE MAXIMUX RATE 
, OP 'PENSION. 

244. Dr. K. Q. Lohokare: Will Government please state whether any 
reduction in the minimum service requirod to be rendered by a Govern· 
ment servant for eligibility to the maximum rate of pension is under con-
templation? If so, will GovernmcDt please say when their orders are 
likely to issue? 

'l'he Honourable Sir Bull BlackeU: No such question is directly under 
the consideration of Government. They have, however, under considera-
tior. a revision of the existing pension rules in which it is proposed to cal-
cula.te pension OD the basis of duty instead of on the basis of qualifying 
service which includes 8 certain 8lnount of lea.ve. It is not possible to 
state now when the revised rules will be issued. 

LOCATION OF THE NEW HEADQIlARTERS 011 THJ<: GENERAL OFIIWER 
COJUlANDING-IN-CHlJo;F, SOrTHERN COMMAND. 

~. Dr. It. Q. Lohoka.re: will Government please state: 
(1) the number of regiments,re,gimentRf and departmeDtllil offi· 

cers-both British and Indian troops and clerks that are 
proposed to be moved from Poona in the proposed change "f 
headquarters ; 

(2) whether they have under consideration any proposal to move 
the Qffice of the Controller of Military Account., Poona Die· 
,trict to the new headquarters, and 

(8) where tho headquarters of ~e Ge.al Officer CommandiD8'-
in-Chief, Southern Command will be located? 

Mr. :I. BurdoIl: In reply to a. previouA questioD .1, have informed the 
Rouse that as yet there is no such proposal bef?re ve e ~  and the 
military authorities themselves have not yet frlUQ,ed. a final detailed schez:ne 
to put before Government. • 



~  

REMOVAL OF THE OFFICE or THE CONTltOLLER 0' MU.ITARY ACCOUNTS, 
BOMBAY DISTRH.:T, FROM POONA TO BOMBAY. 

246. Dr. K. G. Lohokare: Will Government please say whether the 
shifting of the Office of the Cc:>ntroller of Military Aocounts, Bombay Dis-
trict, from Poona to Bombay is under consideratIOn and if so, when is the 
removal of the office antioipated to take place? 

The Hon01U'&ble. Sir Bull Blackett: The reply is in the affirmative!, but 
no final decision regaming the move has yet been arrived at. ' 

FORMATION OF A MILiTARY PENSION PAYING OFFICE AT S.A.TARA. 

247. Dr. E. G. Lohokare: Will Government please state whether 
arrangements are being made for the fonnation of a Military Pensions 
Paymg Office at Satara'} If 110, when is the Office to be opened? 

'!'he Honourable Sir Bas1l Blackett: The matter is under considera.tion, 
but no fina.l decision has yet been reached. 

GRANT OF HEI.P TO GOVERNMENT SERVANTS }lltOM A FUND 8TARTE1.I 
BY THE CONTROLLER OF MILITAny ACCOUNTS, QUE'rl'A. 

24R Dr. K. G. Lohokare: Is it a fact that the present Controller of 
Military Accounts at Quetto., has opened, with the Quetta branch of the 
Punjab National Bank, a fund, whioh he has called the "C.M.A's Fund" 
and to sta.rt which the sale proceeds of his office furniture hall formed the 
nuoleus'} Is it also a fact that the Controller makes payment from. this 
Fund to help GO\ emment· servants who are on favourite tenns with him? 
~ so, will Government please say how far the institution of the. fund and 
payment thereof to Government servants are authorised? Do they pro-
pose to make full inquiries into this matter? 

Ct.AIM: MADE BY THE CONTROI.LER O}l MIt.ITARY ACCOUNTS, QUE'1'l'A, 
POn. THE CONVEYANCE PROM MEERUT TO QUE'M'A OF HIS 

MOTOR CAR, WHICH HK IS AI.LEGRD TO HAVE 80LD AT 
MEKRUT. 

249. Dr. E. Q. Lohokare: (1) Is it a fac'i that the present Controller 
of Military Accounts, Quettn, Rold his n:otor car while he was &t Meerut? 

(2) Did he prefer a. olaim against Government for its conveyance when 
he was transferred to Quetta? 

(3) Is it a fact that this payment was sanotioned by himself as a 
Controller of Military Aocounts? 

(4) 1:f so, will Government please say whether this payment is regular, 
and if Dot, what steps. they propose to take in the matter? 

The Honourable Sir BuD Blackett: Inquiry will be made and a reply 
. furnished when information has ~eD received. 

PUBLICA.TION .0, THII REPORT OF THB ANDAMANS DBPUTATION. 

250. Ball S. A. K. Jeel&Dl: (a) Will the Government be pleased to sa.y 
when they intend to publish the recommendations of the Andaman deputa-
tion's Report J 
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(b) Do they intend to give effect to the same, and if so, when? If not, 
why? 

The Honourable Sir A1ezander lIuddiman: The Report has only recently 
been received anc;l ~  decisions in regard to the recommendations contained 
in it have been reached. The question of its publication will be con-
sidered. 

STOPPAGE WITHom' NOTICE OP THE GHEE CONTRACT OF MR. BGNDER 
SING MALLEY BY THE SUPPLY AND TRANSPOR'l' AUTHOUITIES AT 

MHOW. 

251. Kr. I. lad1q Hasan: 1. Are the Government of India aware of 
the circumstances under which the Supply and Transport authorities at 
Mhow (C. 1.), without ony notice of warning, stopped the ghee contract of 
one'Mr. Sunder S'ing Malley, Contractor, on the 10th of September, 19201 

2. If the answer to the question is in. the negative, will the Government 
be pleased to make suitable inquiries and place 'on the table all the relevant 
papers and the result of their inquiries before this House? 

S. If the answer to the above question .is in the. affinnative, will the 
Government be pleased to state why, since two items of the contractor's 
claim have already boon granted, the other items Of . his claim. are being 
withheld? 

4. Is it a faot that this contractor has in his various representations 
challenged the authorities concerned to hold an independent inquiry to 
prove h.is claim and has approached His Excellency the Commander-
in-Chief in India. but the authorities have neither disputed bis claim nor 
are agreeable to hold an inquiry as suggested by the contractor? 

JIr. •• .vb: '1. Governm(\nt are fully aware of the circumstances. 
It is not a fact that the contract was st?pped without any notice of warn-
ing. The term of the contract expired in the ordinary course. A short 
extension WB8 granted, at the contractor's request, to ena.ble him to com-
plete the supply due under tlie contract., which he failed to do. A request 
for a further extension was refused. 

--1 

2. Does not anse. 
S. Because each item of the claim was dealt with on its merits. 
4. GOTernment have throughout disputed those parts of the claim whieh 

have not been granted. They did not then and do not now think it neces-
sary to hold any special inquiry. 

MESSAGE FROM THE COUNCIL OF STATE. 

lecretary of the .u.embly: Sir, the following Message has been received 
from the Secretary of the ('j()UDcil of State: 

.. I am directed to inform you that the Council of 8tate ha.e, at their eet.i~  
held on the 19th March, 1926, Rltl'eed without any amendment. to the following Bm. 
which Were pasled by the Legislative .~ l  on the IStll March, 1926 : 

A Bill further io amend the Indian Tariff Act. 1894. 
It: Qill further too am81!d ~ e Madras Ci.U Colll'tl ~  ~ II 



RESOLUTION BE EMIGRATION 0, INDIAN UNSKILLED. 
LABOURERS TO BRITISH GUIANA. 

1Ir. J. W. Bhore (Seeretary, Department of Education, !Health and 
Lands) : Sir, I beg to move: 

.. That t.hia Assembly ap,PfOvelthe draft notification which has been laid ill dr&lt 
before the Chamber specifY1Di the terms and D i~i  OD lthiob eDijll'ation for the 
purpose of unskilled work shall be lawful to British Guiana and recOmmends to the 
Governor General in Council that the notification be published in the Gazette of India." 

Sir, I do not' propose to weary the House with a. lengthy history of 
Indian emigration to British Guiana. I do not propose to go further back 
than the yea.r 1919. In tha.t year a deputation from British Guiana visited 
this country and laid before u Committee appointed by the Governor Gene-
ral in Council on th,c .rccomITl l'ndation of the Legisla.tive Council a. scheme 
for the colonisation of British Guia.na ·by means of &8sisted emigration from 
t.his cOuntry. The Committee were inclined to view that scheme very favour-
ably, but I before finally recommending its acceptance they suggested 
that a deputation conlilisting of three competent persons should visit British 
Guiana, investigate local conditions and report. Aocordingly a deputation 
consisting of Diw8n Bahadur KARava PiIlRi, Mr, Tiwari and Mr. Keatinge 
visited British Guiana in 1922 and their report wa,s published in January 
1924. In that year 8 second deputation from British Guiana visited 
this country and the press communique issued on the 7th June, 
1924, states the' events that transpired during this visit. From 
that communique. it will be seen that the Standing Emigration 
Committee were indined to regard this colonisation scheme favour-
ably, but desired an officer of the Government to visit British Guiana and 
report on certain specific pQints. Accordingly Kunwa.r Maharaj Singh WRB 
deputed to visit British Guiana and hill report h6B been in the hands of 
Honourable Members for some time. The final result of aU these nego-
tiations ha.e now been embodied in t,he draft notification which I am asking 
the House to approve. I venture to think that this draft notification con-
tains eminently satisfactory conditions. J may say that practically all the 
important recommendations made in the Pillai-Tiwa.ri Report have received 
attention. In addition the Government of British Guiana have given an 
assurance that, subjeot to the approval of the Combined Court in' cases in-
volving expenditure, they accept in principle certain other recommenda-
tions made by us. 1 would like to rend ~t to the House what these re-
commendations are. We e e~ e  "firstly, the preparation by Gov-
ernment of a. preliminary list of eligible voters all NCommended in the 
Pillai Report, secondly, a. change in the provisions governing Indian 
marriages on lines fluggest'ed to the British Guiana Government by our 
Special Officer, thirdly, opportunities for cremation, if so desired, for new 
emigrants, fourthly, nOD;employmEmt of childrAn of school-going ~e in 
Creole gangs, fifthly, fulfilment of the promise made to local resident·fami-
lies by Sir JOIIeph NunRIl in his note, dated 80th April, 1928, in Combined 
Court First Special Ression 1928 •. sixthly, Indian representation on all im-
portant puhlic hoards and committees, seventhly, creation of advisory 
board with Indian r(!presentation in connection with Iminigration Depart-
ment, ei~ t l  establishment of fi farm colony for IDdian destitutes of 
e ~e  ninthly, 8 limited number of rndian mini.ters of religion 

should be granted fl'l'e passaRe", to British Guianfl. with free return passages 
if desired, and tenthly, " few school tE'Rchers should be recruited from 
India." Now, Sir, t,he draft notiflcRtion read with the assurance ~'  
theRe points constitutes, I venture to say, as complet,e a safeguard for'in-
tendinl:t (',olonists fiR We can reR80nabl:v expect. There is one' othel" point, 
1 think, in rega.rd to which the House will want a categorical assurance! 
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and that is that the rights of Indians 8S British citizens have been effectively 
safeguarded. In regard to that 1 need . only say that the Britil:lh 
Guiana. Declarntory Ordinance of 1928 88sures to aU British subjects equal 
rights without distinction of T80e or caste or creed and subjects of British 
Indian States are also included in tha.t Declaration. Sir, I commend 
to the House the motion which I have moved. 1 commend it, !:Iir, because 
1 feel t~at this scheme of colonisation opens up a brighter future for ata.ny 
rate sOlDe in this country who. would. otherwise be condemned to a hope-
less prospect ill life, due to the force of oirc\Ullstsno6s of iron customs and 
of inexorable sooial.laws. I commend it to the House because it will 
enable us to improve \rery considerably the lot of IJlI1iana, SOIne Indians at 
any ra.te, who are already settled in British Guiana and 1 I Ile~  it to 
the House because I see in this exodus of sturdy Indian peasantry, restrict-
ed thought it may be, visiQns of a greater India. beyond the seaa, establish-
ed not by force or by fraud but by the honourable l.bour of a thrifty, in-
llst i ~ and intelligent people. .. 

IIr. N. •• JOIlli (Nominated: . Labour Interests): I ri\ltl to make 
a few remurks on t·he Hesolution moved by the Honourable the Secretary 
in the Department of Education, Health and Lands. .. At the outset I 
would like to ask fot' a piece of infonnation from the Honourable th.,· 
Secretllry of the Department on the point whether breach oi contract of 
service is' going tb be continued as an offence in the labour legislation of 
British Ouiana. I had oCClasion t.o st,udy the lahour law of British Guiuna 
and 1 found that in their Labour Code breach of contract of service or 
detlcrtion was an offence. When we allowed emigration to Ceylon, 
Malaya and Ml\llritius Wf! insisted that breach of contract of service will 
not be regl1rc.leri. as an offence by the law. of' thecoloDy. to which we had 
allowed emigration. As far as I remember.' when the British Oui'lna 
deputation was in India, I· "eked them .• question whether they were 
willing to repeal the legislation making breach of contract of servioe all 
ll~ e and they e es~ea their willingness to do so. I want the Gov-

ernment of India to tell me whether. they have My infonnation oq this. 
point and what is going to bo their attitude also on this point. Let "them 
remember that they had insisted in the case of Ceylon that tha.t legisla-
tion would be repeRled and I hope that the Government of India, even if 
they have forgotten on this ·occasion to secure the repeal of this legis-
lation penalising breach of contract of service, will do so without delay. 

Then, Slr, I would like to make also ODe other remark about what 
we should do to secure the best interests of the emigrants when tney go 
there. I make it quite clear that I am not· against emigratioD of Indiana 
to British Guiana. I think the scheme proposed is & fairly good one, 
but jf the. emigration of Indian labour 'to British Guiana or any other 
Colony is to be successful we must i~t see that the people who go 
there receive adequate facilities for their education. I know, Sir, that 
the Rt'port of Kunwar Maliaraj Singh lays grent emphasis on this point, 
out I am anxious that the Government of India should take every step to 
sce that education is promoted in these Colonies very soon, because J 
feel that, whatever protection the Government of India may give to thfl 
emigrants in BritiBh Guiana it cannot be very much; Those people who 
go a.nd colonise other lands must depend upon themselves to protect 
their interests and if they do not receive education they will not be able to 
do so. 

The second point which I would like to press" upon the attention 
of the Government of India is to see that every facility is given also 
for the organisation of these workers who 80 to the' different Colonies, 

o 
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because I feel that if the. workers· are to be protected, they can be pro-
tected by their own organisations much botter than by anything that the 
t(]overnnlent .can do. I do not say that t ~ a  there are any impediments 
in British Guiana in the way of organisation, but there is one impedi-
ment in the way of the organisation of Indian labour that goes to the 
Colonies and it· is thi8, that they do not receive guidance from e4ucated 
Indians ,because there are very few educated Indians in theBe Colonies. I 
therefore 'want the Government of India to take every step to see that 
at least a few educated emigrants emigrate along with the workers that 
emigrate to British Guiana. I do not say that all the educated Indians 
who may em.igrate will help the workers, for I know that amongst the 
educated Indians who may go there there may be SODle who may exploit 
them as much as the foreign capitalist; but, Sir, I feel that if a suffi-
ciently large number of educated Indians go there at least SODle of them 
will sympathise with our workers. and help them in their organisation. 

Irr. It. D. CJOl'dcm (Bombay: Nominatea Official) :Go yourself. 
Kr ••••• J08h1: That is not quite impossible. I had hew a 

great complaint especially about Indians in British Guiana cutting the 
wages of even the' N egI'Os in that Colony. I met a gentleman who took 
an interest in the organisation of Negro' workers In British Guiana. He 
was himself a Negro and he told me that there is no one in British Guiana 
who takes an interest in the organisation of Indian workers. I know 
there is an organisation there of the Indian community but that Indian 
community is not necessarily all workers. It is necessary, therefore. that 
some facilities should be givep. to see that the workers who emigrate to 
British GuiaDo, will be organised in their own organisations. 

Then. Sir, '1 want to ask the Government one more question and 
that question is whether they propose to appoint their own Agent in 
British Guiana or not. They have not made it clear in the notification 
which they have issued, nor did the speech of the Honoura.ble the Seoretary 
of the Department make it clear whether the Government of India have 
decided to appoint their Agent in British Guiana or not. I know, Sir, 
that the Government of India did not am>oint their Agent when emigra-
tion was allowed to Mauritius. We also know the consequences of that 
step. Before therefore I vote for this Resolution I want an assurance 
from the Government of India that they have decidea to appoint an Agent 
to protect the interests of Indian workers in British Guiana. There is 
very great necessity for this appointment because those who have read 
the Report of Kunwar Maharai Singh will find that wages in British 
Guiana have gone down since 1921 and wages may still go down. There-
fore, it is neces8ary that there should be an officer of the Government of 
India to.' watch the interests of the workers who may go there. Again, 
alt \ ~  the British Guiana Government have made it quite clear that 
the omlpation which they want now is really the e i~ati  of colonisers 
and settlers. still those who have read the paperB can very well guess that 
a large number of planters wish that at least some l'ortion of the emigrants 
will go to work on their plantations aB ordinary labourers. Therefore. it 
is necessan' tliat when we send 600 familios t,o BritiRh Guiana there must 
lIP, somehodv on hehalf of the Govemment of India. to watch and-see that 
these emigrants get land a.nd bMome real colonistll nno Me not fOTOed ~t  
t.ake UP service BS ordinary labourers on the nlantations. I tlierefore 
want the Govemment, of India to give a clear indication 8S to whether 
they propolle to appoint Rn Agent or not. J also makA it quite clear that 
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if the Government of India do not. now tell me that they have decided 
to appoint ~  Agent to go to British Guiana along with the emigrants, I 
llhall vote against this Resolution. 

Dr. S. E. Datta (Nominated: Indian Chri&tians) ~ Sir, I am very glad 
that the Government of India have not been deterred by uninformed pUblio 
critioism from going ahead with this scheme whioh I believe will be of 
real benefit to the people of India. 8ir, I have been amazed at the ignoran.oe 
of people in this country who oriticise Government for allowing Indians to 
.go abroad. I myself have visited some of these Indian oolonies overseas, 
'and while I realize that conditioIl6 there are not as good 8S they might be, 
yet for the agricultural labourer they are infinitely bet fer than in British 
India. When I go down (as I have to oooasionally) to the place where 
our intending colonists are housed in Calcutta, and see the di\tappolntment 
·in their faces when they are told they cannot go back to the Oolonies-
crowds of men, women and children who are demanding because of tlepressing 
eonditions in this country to go abroad-I consider it is nothing short of 
oruelty to say to them that they cannot proceed any further. I am glad, 
therefore, Sir, that the Government of India have not been deterred by 
ooticism in this count\y. 

Sir, there was a very important point made by my Honoqrable friend, 
Mr. Joshi, regarding the welfare of the Indian communities abroad. Now, 
what happens when Indians go abroad? Let us remember that the old 
traditions are broken, caste and its restrictions very largely modified, the 
old village system with its morality gone, and our eolonists, strangers in .. 
strange. land, as individ:uals are up against strong and well organized 
interests ready to exploit. them, and I am afraid up against tremendous 
temptations. Is it to be wondered at that they sucClpnb'l Now, Sir, the 
way of meeting this is by education, education, again education of our 
people in these Colonies. I see that there is a reference in'the Report 
before us to what the Colonial Government has said with regard to the 
education of Indians. We are supplied with figures of Indian children 
under education in Fiji, but I am afraid they reflect the unsatisfactory 
position in whioh we find ourselves in India; far fewer girls are in school 
than boys. However. that may be due of course to the composition of the 
population itself. But, Sir, will the Government of I i~ be prepared to 
give facilities to workers from India. who will go out there for phUanthropio 
purpoSes? My Honourable friend, Mr. Joshi, belongs to a great society. 
Is it not possible for members of his society to go and give exactly tqat 
direction to his own p6t)ple in a. distant country like British Guiana 'I 

lIIr ..... 111. oTosh!: \Vny not members of your organization? 
.Dr. S,·E. Datta: My organization does send men and will send more in 

the future, but I am making the suggestion to him specifically. 
L¥tly,. Sir, I am glad that Indians are to have a foothold on the conti. 

nent of South America. Those of UII who have interested ourselves in the 
literature that has been published in these day" regarding the disposition 
of the races· of mankind have heen amazed at the suggestions which are 
made from time to time as to how the world should be divided up. Europe 
and North America we are told should be pra;;erved' for the white races. 
Asia and Africa are to be prese.rved for the coloured races; Australia again 
is ·to be preserved for the white race, but South America's dtlAtiny i8 yet 
unknown, the northent. races desiring to preserve that continent for the 
whites. But the eyes of India Bnd other EBstern nations have also been 
turned to South America. Unfortw,ately, S1r. in spitl' of the refusal of 
ihe Honourable the Foreign Secretory to give Us infnnno.tion in thlfl Hou!l8 



2844 LBGISLATIVE ASSEMBLY. [22ND MAR. 1926. 

[Dr. S. K. Datta.] 
when we inquired whether exclusion laws against Indians were in operation 
in the cllunt,ries of South America--there are exclusion la.ws' in variOU8 
countries in South America, and I ca.n give. him cha.pter anci ve.rse for that. 
Yet. lndiltns are finding opportunities i~ South America.. I remember &. 
batch of 20 or 80 ,Sikhs from Fiji who were tired of conditions there, cbarter-
ing 8 2O·ton schooner togo right acroa. the Pacific to the coa.st of South 
America to settle in Chile. But lam glad, Sir, that tlie1'e is &. prospect 
of vigorous Indian colonies being established under the British flag and 
the British Crown in the north of the South America.n continent. I do 
trust, Sir, tbat this dra.ft Resolution which hM,now been placed before this. 
House will be accepted and that the Government of India. will ensure that 
the beat type of colonist is sent to S'outh America under the protection 'of 
the British flag a.nd yet with the purpose of uphoiding in th08e distant 
regions the traditions of their own country. 

Mr. I. W. Bhore: Sir, it is a matter of much gratification to see the· 
manner in which this Resolution ha.s been received by the House, and I 
am personally very grateful for the criticisms and the flugg(\stlons made, QY 
the tW() HonoUl'able Members who have just now s ~e . In 'regard to the 
first ,point raised by my Honourable friend Mr. Joshi, namely, the existence 
in the lllw of British Guiana of penalties for breach ofcon.tJract of service, 
I mlty Ray that we have not yet gone into this matter, but he may resr. 
Its8ul'od jhlit it will ha.ve our attention,. He has raised questions in rega.rd 
tc the ol'l5anization of workers, the, number of educated India.ns at present 
in this Colonv and other maHera which to my mind have an iritimate e ~ 
nection with "the state of education in the oolony.Now in regard to thAt 
we have been perfectly clea.rin OUT own minds; and if you will tum to 
clause 13 of the dra.ft notification you will seo that we have made. the 
application bf the Ordinance enjoining compulsory educo.tion in British 
Guiana t,o the s8me extent in the ea.se of Indian (Ihildren 88 in the CMe of 
children belonging to all other communitieR one of the conditions of emigra-
tion. Of course, that Ordinance mRY take some time to have any wide-
spread effect, but this is the first step, 'it seems to me, in the right i e~ti  
and I hope time will not be far distant before its strict application will 
reslllt in raising generadly the sta.ndardof educa.tion of Indians in Briti.h 
Guiana. The only other point I think of importance which hAA been raised 
is the suggestion made by my H a l~ friend Mr. Joshi that the Gov-
ernment of India. should have its own Agent in British Guia.na. Now in 
regard to this matter I agree generally wit,h my HOIloura.bl(' ie~  a.nd I 
can give him this assura.nce thai the matter is at the present moment 
receiving our serious attention, And we will not allow a single intendinf;t 
colonillt to leave our shores until we ar,e ab9Q}ut,Aly satisfied that the condi-
tions thn.t we regard as neCe!lSRry to lIecnre for: him ha.ve been fully en-
sured. I do not think, 'Sir, tha.t there is any other point for me to meet. 
I thank the HOUSA for the manner in which they have received my Resolu-
tion. . 

Kr. PrllideDt: The question is that the following' Resolution he. adopted: 
.. That this Assembly a ve~ the draft notifioation which has heen laid in draft 

h",fore thp. Chamber specifying the terms and conditions on which emigration for tb", 
pU1'p01I8 ()f unskilled work Bball be lawfnl to BritiBhG'Diana and reciomm8fldll to the 
Governor General in Co1lncll that the notification be published in the Gazette df 
India." Jj 

Thl! motion was adopted. 
The A. le~ l  then adjourned till Eleven of the Cloek on Wednesday, 

the !a4t.h' March, 1926.' " 
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